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This application has been filed by the appiicant FbrArevisu
- of the order datsd_B.S.ge passed in OA 682 of 96 by this Siﬁgle Bench
of the Tribunal, It is stated by the applicant that there is gan error
in the order by omission in respsct of the granting relief to the
applicant as prayed for in the application where it is prayed by the
applicant that the respondents be directed to pay intersst on the laawi
" # salary from 1,2.91 to 31,12.95 at &he rate of 18%. I have heard the
1d. counsel for both the parties, But it is Pound from the record that
ths respondents did not file any reply to the 0A as well aggﬁhs present
applicgtion for review. But the 1d, counsal for the respondenfs BRas®
drawn my attention to the Railway Board's circular dated 12,6,91 at
Annexure A/11 to the application which does not say regard ing payﬁsnt
of leave salary and thereby Mr.Sgmaddar submits that it should be
assumed that the prayer was rejected by the Tribunal, lut I have con-
sidered the submission of the 1d, counsel for bothe the parties and
have gone through the order dated B8,5.98 pgssed by me, I find that the
applicant raised the claim of interest on the lagve salary u.e.?”
4} 142491 to 311295 at ths rate of 18% as mentioned in reldef in para
rQ\ 8(c) of the wpplication. On perusal of the saxd Judgment it is found

that no disgussion regarding the entitlement of legye salary was made
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neither it was rejected., I find thaf there was an omission yhich
was a material arrdr on the part of the Courty In view of the gbove
it is an error in the judgment and it requires to be revieyed and
cdrrected for the interest of’jugtice because wrong should not be
allowed to continue due to the technical diggaeeh;?-the laue I have
considered the circular refered to abo&a in Annexure A/11 to the
application%t But nouhere it is stated that no interest can be paid
on the delayed payment of leave salary. Since there is a delay on
the part of the respondents in making payment of the dueq including
legve salary thereby he is entitled to get the interest on that
amount too. In viey of the above the applicant will be‘antitled to
get interest at the rate of 12% on the leave salary as claimed i%%'
. in the application, Accofdingly the RA is allowed auwarding no costs,
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